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:SU_B]_ECT:-- Mmutes of the 19th Meetmg of the Food Authorlty held

o om ()6th November, 2015.

-' The Authorﬂ:y adopted the mmutes of the 19th Meetmg of the Food

%Authorlty held on Ofiﬂf1 Novernber 2015 at FDA Bhawan New Delhl in its 20t

éMeetlng held on 27ﬂf1 ]anuary, 2016

2. Accordmgly, the mlnutes of the 19rh Meetlng of Food Authorlty are being

Enclosure P - : : R
: Mlnutes of the 19th Meetmg of the Food Authorlty (nlne pages]

uploaded on the web51te of FSSAI
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Minutes of the 19t meeting of the Food Authority held on
November 6, 2015 at 1100 hrs at FDA Bhavan, New Delhi

The nineteenth meeting of the Food Safety and Standards Authority of

India (FSSA1) was held on November, 6, 2015 at 1100 hrs at FDA Bhavan, Kotla

Road, New Delhi under the Chairmanship of Shri Ashish Bahuguna, Chairperson,

‘Food Safety and Standards Authority of India. The list of participants present in
~~the meeting is at Annexure Leave of absence was. granted to the members who -
'.Could not attend - . S

: _2_. "~ Shri Rakesh Chand;a Sharma, Director (General Administration), FSSAI -
- welcomed the members of the Authority to the meetmg Thel eafter, the agenda '
. 1tems were taken up for consnderatxon : :

A _ _ -Standmg ltems

Item No. I: Dlsclosure of Interest by the members o

' "*'.1, Before commencement of the proceedmgs all the members present were =

'asked to sign "Spec1ﬁc Deckaratlons of Interest”, if any, in respect of the agenda .

".items to be considered in the meeting. It was clarified that Annual Declarations =
~of Interest would be. s1gned by the members in the first meeting attended by

: “them durmg the course of the. fmancxal year and in subsequent meetings, only '

| _-3spec1ﬁc dec}aratlons of 1nte1est would ‘he. c1rculated ‘to. the members for-:_: S

dlsciosut e

_Item No. !! Conﬁrmatlon of the_mmutes of the last meetmg held on 4"‘.__ :; R

September, 2015

" 1 . Shl‘l V K 'I‘hakkar mentioned that hlS wrltten comments on the mlnutes of S

e '-'_-the 17*“ & 18th meetmgs of the Authorkty have not been mcluded in the amended_ B

= _.'Authorlty, aiong w1th the wrltten comments of Shu Thakkar thereon, _were sent S
" to the then Chalrperson who observed that as ‘far as he could recall, they werea =

“faithful - teproductron of the discusswns & “decisions taken ‘in the meetmg a

e -"Accmdmgly, the request of Shri Thakkar was turned down & the mmutes of the N

o _'3_._17th meetmg of the Authorlty, as mrculated were approved

S 2. As far as the mmutes of the 18“1 meetmg wele concerned 1t was mformed_ e

e that requests for amendments therein had been received from Shri V K Thakkar,
-Shri Abulkalam, Ms. Meetu Kapom & Ms. Shreya Pandey. These requests had =~ =
“been considered &, wherever possnbie incor porated 1n the mmutes and the_ o

' -membels apprlsed acc01 dmgly SR

' '-3 The Chalrperson furthe1 stated that the minutes of meetings should

S _capture the essence of the. dnscussmns and falthfulky record the decnslons, after i i

Ll notmgany dlssentmgwew ERNAT




4, It was decided that members would be free to submit their views on the
minutes of the 19% meeting within three working days.

5. With the above observations, the Authority resolved to approve the draft
amended minutes of the 18t meeting of the Authority as circulated.

Item No. IlI: Action Taken Repori- 18™ Authority Meeting

1. ‘The Action Taken Report (ATR) was noted by the members, Shri Vasudev
Thakkar stated ‘that he had some misgivings on Agenda Iltem 18.11 of ATR
regarding the legal validity of the report of the Task Force on product approval.
Chairperson -explained that the report of the Task Force was only of
recommendatory nature and would serve as a valuable input for FSSAL The
~ Regulation on Product Approval is in the process of belng drafted and shall be_ -
Iput up before the Authority for consadelatlon :

L 2. Wlth rega: d to Agenda 1tem 18 18, Shn VK Thakkar desared to know the

' progress in filing of SLP against the order of the Bombay High Court on the Maggi
noodle case. The Chalrperson informed that the files in the matter were with
him, On being pressed by Shri 'E‘hakkar as to who would take respons1b1hty fox
this delay, the Cha1rperson clarlﬁed that he would -

3. Wlth legard to Agenda Item 18, 19, members were informed that FSSAI is
Ceurr ently in the process of draftmg three regulations viz, (i) import. regulations,
(i) regulatlons to issue adVlSOI‘leS, and (iii) product approval regulations. Shri V

K Thakkar opined that no adv1sory of any kind can be issued as directed by the

jHon’ble Supreme Court, It was explamed that the Supreme Court had merely

" rejected ‘the appeal of . FSSAI against .the. decision of ‘the Bombay ‘High Court -

‘quashing the advisory on product approvals. In fact, all three ]udges of the High

- Court who dealt with this matter, had different points of view on the powers of

' 'FSSAI “to issue advisories, The Authority. proposes ‘to frame. regulations on .

- matters detailed under Section 92 of the FSS Act; and to address the other issues - .

. __through adv1sor1es t1ll 1t frames 1egulatlons for those 1ssues

Wlth 1egard to Agenda ltem 18 20 Shn VK. Thakkar Member sald that he [

' '1s not bemg given the information asked by him from the Authority Office. The

.Chalrpelson assured the Member that information as per law will be gwen to

_ : _-hlm as and when he apphes for 1t as per the prescrlbed procedure -

-5, Regardmg Agenda Item 18, 21 Ms Meetu Kapoor requested that samphng :
"methods in case of milk and milk products be included in the manual on method
‘of analys:s It was informed that a separate manual on general guidelines on
-samplmg is being developed Chalrperson further explained that it has been
decided to adopt each manual as soon as it'is completed rather than awalt
-completlon of all the manuals -

6. Wlth regard to Agenda ltem 18,22, -Chairperson requested the .sub- . |

- committee to. finalise ‘the. report . exped1t1ously Shri Kumar - Anil, Adv1sor_.__ il
(Standards) mforrned that a meetmg w1ll be held in the month of November to SRR
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finalise the report on the process of selection of members of the Scientific
Committee and the Scientific Panel.

7. It was decided that the ATR as placed before the Authority be deemed to
have been noted.

Item No.1V: Chlef Executlve Officer s Report

- A copy -of the CEOS report was circulated among the members. While
- presenting the report, the Chairperson/Chief Executive Officer highlighted the
activities undertaken by the Authorlty after the last meetmg Members noted the

contents of the repoxt

-~ It was deaded to place onrecord the appreCIatlon & grateful-thanks of the -

R jAuthorlty to Shri Y.S, Malik for his initiative, dynamism and work ethlc that he | _
A _bl ought to the organ:satlon durlng hlS stmt as CEO o T

E B_.' . Regular Agenda Items

' 'After the presentatlon of CEO s report regular agenda 1tems were taken up for_ _
'-dehberattons as under PRSI SRR _ R

o Agenda Item No 19 1-

o _Draft notlﬁcation of Food Safety and Standards Authorlty of Indla_ "
":__-(Re(:lultmentandAppomtment) Reguiation, 2015 IO

_ Shrr VK Thakkar suggested that a Sub Commlttee should be constltuted._' L
- for rev1ewmg the draft regulatlon, espeaally in the context of permanent

o "-f.absorpnon of tempmary staff. It was explained that the said draft regulationhad :

" already been appr -oved by the Authonty earlier, Howeve1 it was felt by some -

~officials that a few provnsions inthe regulat:ons are inconsistent w1th the FSS Act,

2006 and, thelefore, the matter was. referred. to the Mlmstry of: Health and '

-_:Famlly Welfare, After consultmg the Law Mmtstry, the Health M1mstry has E
““clarified that these are in allgnment with provisions of the Act, Accordmgly, the "

| final draft is placed before the Authorlty for consideration, Comments received -

~on the draft regulatlons would, in any case, be duly considered before the
legulations are finalised, Shri V.K, Thakkar expressed his concurrence to the . .
- draft regulatlons after several members suppor ted the same, but has later m Lo
. :__'_-wrltmg, askedforhis dissenttobe recorded SR L e

b -2. The Authoz lty resolved to approve the draft notification of Food Safety PR
- and Standards Authorlty of lndta [Recrultment and Appomtment} Regulat;ons TR

2015 for publlcatlon




Agenda Item No. 19.2-
Fixation MRLs of Pesticides

The Food Authority considered the agenda and approved the
recommendations of the Scientific Committee on Fixation of MRLs of Pesticides
in Food Commodities. However, Ms Meetu Kapoor mentioned that some MRLs
for pesticides are more stringent than the Codex. In response, Chairperson, asked
her to send these comments in the form of a comparative statement,

Agenda Item No. 19 3
'Categorizatlon of Ca1 amel asa ‘Natural’ ora ‘Synthet:c Colour
’I‘he Food Authorrty consrdered and approved the recommen'dati'ons' of

_the Scientific Committee to restate the extant regulation with respect to the
-categorlzatzon of the caramel as prescnbed under Food Safety and Standards

5 (Food Products - ‘Standards - and - Food - ‘Additives) - Regulations, 2011 -je. -

| categorlzatlon of caramel asa Naturai Colour as per regulatlon 3.1.2 (1) [d}

Agenda item No 19 4-

- Assessment/ determmatlon of the safety of consumptlon of Khesarl dal /ban
on consumptlon of Khesar1 dal. . R - . :

o 1 The Food Authorlty dlscussed the agenda and noted that Khesarz dal is o

grown on 0.48 million ha area in the country particularly in Mahar ashtla and
Chhattrsgarh in spite of a ban on its. ‘sale and storage. The Scientific Commlttee_

“'had not, however, reached a conclusion 1egard1ng the safety of Khesari dal and - 3

'suggested that the views of ICAR ‘be obtained in lifting the ban based on

~introduction of low toxin varieties, after which the matter may be revisited in .

consultation with - other stakeholders The . report “of the Expert Committee' :
' constltuted by ICMR was of the view, that there is no reason to recommend the -

: 'contmuatlon of. ban on. sale and storage ‘of Khesari dal in view of its }ow levei of ol
._'consumptlon, avallablhty of low toxin varieties and its hlgh pxotem content &. FERRIREa
~water use efficiency, This view had been supported by ICAR. In view of the

details made available by Dr. G.S, Toteja, and as no evidence of lathyrism cases
due to_consumption of Khesart dal have been reported in the last 20 years, the

- Authority -was -of opinion. that. the ban on sale & storage -of Lathyrus. satrvus_:_._'; :
varieties with low. ODAP. content namely Ratan (Bio L 212), Prateek (LS 157-14), =~

" and Mahateora may be lifted & Mmlstry ‘of Agriculture. requested to promote -
. their cu}tlvatlon in tradttional areas under cultlvatton of iathyrus to replace local .
: _varletles havmg hlgh ODAP : : :

Agenda Item No 19 5- .
; Rev1smn of Standards of the Packaged Drankmg Water

) ) '1._ The Food Authorlty con31dered the agenda and approved the _
’ recommendatlons of the SClentlﬁC Committee on Rev:slon of Standards of

X— \»\“\m




Packaged Drinking Water, without the provision for labelling of water based
products which were not for human consumption.

Agenda Item No. 19.6-
Iron filhngs in Tea

1. . The agenda was con51dered and the Authonty 1esolved to approve the

recommendatlons of the Sczentrﬁc Commlttee to aklow up to 150 mg /kgofiron

filings in tea.

2. Furthez it was :Suggested that.FSSAI may collect data in respect of the -
llmlt of i iron fllmgs allowed in tea by othet exp01 tmg countrles o R

_. Agenda Item No 19 7«

~ Draft notlflcatlon for changes in the Food Safety and Standards (Llcensmg _

o and Reglstratlon of Food Busmesses) Regulatlon, 2011

_ The Food Authonty con31dered the agenda and approved in prmcapie the

~ draft amendment notification of Food Safety and Standards (Licensing and -
~Registration of Food Busmesses) Regulation, 2011 proposing to increase the

~ turnover limit from Rs. 12 lakhs to Rs. 25 lakhs and to remove the capamty
- criteria for petty food manufacturer :

Shri VK. Thakkar proposed that the capac:ty of food processing units

rnentloned in Item No. V.of Schedule 1 of Food Safety and Standards (Licensing

- and Registration of Food Busmess) Regulatton 2011 be expressed in litres in
addition to metric tonnes. Such a dispensation may be required for all liquids & - "

" may have w1despread nnphcatrons It was dec1ded to refel thls 1ssue for detalied 2%

L exammatton

g Agenda Item No. 19. 8- -

_ -Constrtutlon of the Natlonal Codex Commlttee (NCC) and varlous Shadow' I_ S
L 'Commlttees under NCC B : i SRR

" “The Food Authorlty cons;deled the agenda and approved the Constltutlon”
of the National Codex Committee {(NCC) and vanous Shadow Commlttees under.

~'NCC w1th some mlnor editortal correcttons

__’Agendaltem No. 19 9- S R

: Rev1ew of lnmts of Extraneous Matter in Pulses

_ '~ The Food Authorlty con51dered the agenda and }ecommended that there'_' L
should be a separate Standard for Raw Puises (not for d:rect human
consumption). :

~ iPageSofs




Agenda Item No. 19.10-

Approval of ‘use of Maltitol & Maltitol syrup in various food Products’

The Food . Authority considered the agenda and approved the
recommendations of the Scientific Committee w.r.t the use of maltitol [965 (i)]
-and maltitol syrup [INS 965 (ii)] in dairy based desserts (FCS: 01.7) such as
~halwa, boondi, laddo; jalebi, gulab jamun, rasguila, flavoured yoghurt; in cereal
and starch based desserts (FCS 06.5) like custard mixes, rice pudding etc, at GMP
~level; in heat desiccated dairy based sweets (017) like Kalakand; and as carrier

~and filler of the artificial sweeteners, after noting the suggestion of Ms Meetu

. Kapoor that the ahove sa1d standaids have to be checked for ahgnment w1th
: 'Codex - - : '

o C Agenda for Informatlon to the Authorlty
B Agenda item No 19 11- -
L g M:nutes of the 14"1 meetmg of the Central Advxsory Commlttee. _ :' h

B _ZThe Members noted the contents of the Agenda Item

- Agenda Item No. 19 12-

-']omt Statement of Intent (]SI} s1gned hetween the Federal Ofﬁce of

‘Consumer Protection and I‘ood Safety (BVL) and Federal Institute for Risk

- Assessment (BfR), Germany and FSSAI on cooperatlon in Food Safety on

o 05 October, 2015,
The Members noted the contents of the Agenda Item

: '_Agenda Item No 19 13- -

. -'Dlscontmuatlon of Dr Suml Baksh1 from the Smentlﬁc Panel on Mllk & Mllk. L

: The Authorlty took note of the 1nf01 matlon

- _Agenda Item No 19 14 Wlth the permlssmn of the Chan‘

1 .'.l‘he Authorlty eoneidered the Agenda rallsed by Shri Thangalura regarding - N

 the Scheme for associating | Central / State Government Agencies, Consumers’

. Organizations, Non- Govemmenta} Orgamzatlons and other Institutions 1nclud1ng . |

Government Universities / Colleges worklng in the area of food safety for
undertaking Information, Education and Communication (IEC) actlvmes on
- beha]f of Food Safety and Standards Auth01 ity of Indla (F SSAI) :
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2. It was decided to reduce the crlteria_ for )"%%?‘Ell;e ce of the applicant
organization from 5 years to 3 years and tog=tan hese activities in the capital of
States/UTs in addition to the metros.

D. Supplementary Agenda Items
Agenda Item No 19 15 |
i Testmg Pal ameters for lmpm ted Pulses |
o -The matter was ---—-'-ﬂconmdel ed as per Agenda Item .«-— 19.9
'._-Agenda Item No 19 16 DI e | | |
':Trlpartlte Agreement between FSSAI Tamll Nadu State CONCERT TRUST
. The Members noted the contents of the Agenda'[tem | hes
: _-Agenda Item No 19 17 B

. Status of ‘various Standards/Notrﬁcatlons for the mformatlen to the o
' "Authorlty ' :

The members were mformed of the status of pendmg notlﬁcationgof : .

Standards S

The meetlng concluded w1th a vote of thanks to the Chau and all the T

' 'Members present

" Chief Executive Officer/Chairperson =~
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Annexure

List of Participants

A.  Members of the Authority:

& oW e

Shri Ashish Bahuguna, Chairperson, FSSAIL;
Dr. Reeta Vashishta, Addztlonal Secretary, Mmlsti 'y of Law & Justice;

fSh K.L. Sharma, ]t Secretary, Mlmstry of Health & Famliy Welfal e

- Ms Anmadha Prasad ]t Secletary, Mmlstry of Food Processmg '
_ 'lndustx les =

D1 G S. Tote]a, Dlrector Desert Med1c1ne Research Centre (DMRC) -
- -New Delhi, RS o

_ -';Shr: Sahm A Veljee, Commzsswner Food Safety, Goa
: 'Shr; Sukhwmder Smgh Desngnated Ofﬂcex Chandlgarh
;Shrl Vasudev K Thakkar, Presndent 'V’ Care nght & Duty NGO

Vadodra '

Ms Shreya Pandey, Ali Indla Food Processo; s Assoc1at10n,
10,
11,

'_-Ms Meetu Kapul Confederatlon of lndlan Industry (Cll)

_ _'_Shrl Thanglura, Mlzmam Consumexs Umon Lalat Chambel, _

B. Speéial_lnvite_ee

z

Dr Mohan Lal Representatlve, DADF MiIllStI‘y of Agnculture and

ShI‘l R K. Gupta, Representatlve DADF Mmlstl y of Agrlculture

G Officersofthe FSSAL =

B

--Shrl Kumar Aml Advrsm (Standards)

.Shrl Suml Bakshz, AdVlSOI‘ {Regulations/ Codex)

D1 Sandhya Kabra Dlrector (OA/Legai)

:Shrl Blmaf Dubey, Dlrectoz (lmports)

Shn Rakesh Chandla Sharma Dlrectcr (Enforcement)
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S B

11.

Dr. A K. Sharma, Consultant

Dr. S. C. Khurana, Consultant

Shri P, Karthikeyan, AD {Regulations/ Codex)
Shri S.S. Meena, AD (Mgmt.) '
Sh., .R._lajes'h Kufﬁér, Scientist V(D

Ms Ranum Dabbas, Scientist IV(l)

s Page 80f9 :




	forwarding letter of 19th authority meeting.pdf
	Minutes of 19th Meeting of Food Authority held on 6th Nov. 2015 at FDA Bhawan New Delhi.pdf



